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Petition(s) for Special Leave to Appeal (Civil) No(s).5686/2007

(From the judgenent and order dated 28/06/2006 in CMAP No. 1022/2001 of The H GH COURT OF
UTTARANCHAL AT NAI NI TAL)

STATE OF UTTARANCHAL & ANR. Petitioner(s)
VERSUS
KAI LASH MOTORS & ANR. Respondent ( s)

(Wth appln(s) for exenption fromfiling c/c of the inpugned Judgnent)
Date: 01/11/2007 This Petition was called on for hearing today.

For Petitioner(s)
M. P.N Qupta, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

Petitioners are directed to disclose the outcone of dasti service before 28.11.2007. Li
st
the matter on 28.11. 2007.

(S. G SHAH)
Regi strar



